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TRANSLATION: In case of any mistake, error, case, difference of opinion, its ORIGINAL only may be considered. 

LETTER HEAD OF P.S.P.C.L. 

To, 
Punjab Pollution Control Board, 
Zonal Office 164 – Focal Point 
Mehta Road, Amritsar.  

Memo Number 93     Dated: 18/1/22 
Subject: Directions u/s. 33-A of the water (Prevention & Control of Pollution) 

Act, 1974 and u/s. 31-A of Air (Prevention & Control of Pollution) 
Act, 1981 – M/s. Amar Colour Chem India, 26, Focal Point, 
Amritsar (17225439) 

Reference: Letter Number 51/54 dated 10/01/2022 of your office.
It is hereby written down in respect of the above mentioned subject under 

reference that the power connection (Medium Supply) MS Account Number 
3002964297 approved load (84KW/94KVA) providing the supply to the premises M/s. 
Amar Colour Chem India, 26, Focal Point, Amritsar by your office which was running 
in the name of M/s. Amar Colour Chemical, is already being kept on disconnection as 
per your instructions. Now, vide letter under reference, instruction has been given 
regarding disconnecting power connection of above premises and also it has been 
written for giving single phase for domestic use only. It is worth mentioned here that 
checking of 26, Focal Point was done on date 14.01.2022 by Enforcement Wing-4 of 
PSPCL, as per which in this premises, one other power connection (Small Power) SP 
Account Number 3005255633 approved load (19.97KW/20KVA), which was running 
by M/s. Amar Colour Chem. (India) 26-A, Focal Point, Amritsar.  The above both 
the premises (26 and 26-A) are joint internally and regarding use of supply of above 
connection, directions may be given to this office that whether the violation of any 
pollution rules (u/s. 33-A of the water (Prevention & Control of Pollution) Act 1974 and 
u/s. 31-A of Air (Prevention & Control of Pollution) Act 1981) is not being done by the 
machinery being run with above (Small Power) SP connection. In this respect, 
information may be provided as soon as possible so that the required action may be able 
to be taken on second SP Account Number 3005255633 as well while providing supply 
to this premises. 

Sd/- 
Sub-Divisional Officer/Technical, 

Mall Mandi, Sub-Division, Amritsar. 

.Verification Number: 94/95 Dated 18/1/22 

Copy of the above mentioned is hereby sent to the under mentioned for information and 
appropriate action:- 

1. Additional Superintendent Engineer/Conduct City Centre Division, Amritsar.
2. Sub Divisional Officer / Trading City Centre Sub-Division (Mall Mandi),

Amritsar.

Sd/- 
Sub-Divisional Officer/Technical, 

Mall Mandi, Sub-Division, Amritsar. 
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From: Davinder Pal Singh <davinder@tkrindia.com>
Date: 2 August 2021 at 7:04:44 PM IST
To: chairmanppcb@yahoo.co.in
Cc: cmo@punjab.gov.in, chiefpscmpunjab@gmail.com, cs@punjab.gov.in, pste.pb@gmail.com, msppcb@gmail.com, rg.ngt@nic.in, ngt.admn@gmail.com
Subject: Request For  comprehensive Audit Of M/S Amar Color Chem, 26, Old Focal Point, Amritsar

To,        
Dr Adarsh Pal Vig Ji,
Chairman,
Punjab Pollution Control Board,
Vatavaran Bhawan, Nabha Road,
Patiala.

Reg: Request For  comprehensive Audit Of M/S Amar Color Chem, 26, Old Focal Point, Amritsar.

Respected Sir,

We wish apprise you about the above captioned unit. That this unit was operating in contravention of various environmental laws. Its  manufacturing activities and ensuing
acidic reactions entailed release of highly polluting acidic gases in open air as well as release of  coloured acidic water in domestic sewer, Both these activities were highly
dangerous and  harmful to human health and was destroying our precious eco system as well as affecting health and lives of nearby inhabitants.

Law has taken its course and honourable past Chairman PPCB after receiving a number of complaints and evaluating the gravity of situation ordered disconnection of
electricity to this unit dated 10-05-21 (Copy Attached) and subsequent sealing of the unit due to continued violations.

The matter was also in notice of NGT principal bench, Delhi, Orders regarding closure of Amar Color Chem, 26, Old Focal Point, Amritsar, Dated   05-03-2021 (Attached
herewith)

In spite of various reports of polluting activities of this unit and directives issued by various officers of PPCB during inspections over a long period (Copy Of Proceedings
of personal hearing before the Chairman PPCB dated 13-08-2020 Attached Herewith) this unit had been flouting norms and using chemicals in manufacturing which have
ill effects on human health, such as genotoxic, teratogenic and carcinogenic in nature (Report of team constituted by chairman PPCB Attached dated 29-09-20).

Since this is a highly polluting unit its owners partners are habitual offenders which is proven by  various reports of officials of  PPCB which have indicted them in the
past for all wrongdoings (Closure and disconnection of electricity connection dated 27-11-2020 Attached Herewith). In past so many years they have been  issued
directions for compliance of environmental laws which were ignored by the management.

We presume that nature of products being manufactured (Azo Dyes) had been concealed before taking various permissions under environmental laws to operate this unit.
PPCB has been mislead in declaration regarding nature of product being manufactured because of the fact that  this product (Azo Dyes) are not permitted to be
manufactured by  units not having requisite infrastructure to control resultant process pollution.

Since the above noted facts have presumably been concealed by the management of the captioned unit so as to evade law and adoption of various pollution control
measures as well as installation of equipments which are mandatory under various environmental laws.

We are approaching you with the request to kindly issue directions for complete audit of the unit by an organisation of impeccable integrity like GNDU (Amritsar)/ IIT
(Ropar)/ IIT (Delhi),so as to get verified the nature of product which were being manufactured in this unit for the past so many years.

It may also be put on record that political influence and other methods are being pursued to get this unit restarted without implementing
recommendations/Directives of the Punjab Pollution Control Board in totality.

It may further be mentioned again that the owners/partners of this unit are habitual offenders and have been given a no of opportunities to implement measures for
controlling pollution but have ignored directives rather they have been  using various methods to evade law by using political connections and/or building false narratives.

Hoping you will accept this request with urgency and order an independent audit so that the captioned unit is  not given permission to restart their polluting activities again
without taking proper measures mandated by law and also that people like us living in close vicinity don’t face any life threatening polluting activities in future and we
may be able to give our coming generations a good and healthy Enviorment to live in.

Thanking You

With Highest Regards

D P Singh

Jt Mg Director

T K Rubber Industries (P) Ltd
24-25, Old Focal Point,
Amritsar.

Copy Of The Above Being Forwarded To

1. Capt. Amarinder Singh JI,

  Chief Minister Of Punjab
  Room No.1, 2nd Floor, Punjab Civil Secretariat, Sector – 1, Chandigarh

2. Shri Suresh Kumar JI, IAS (Retd)

  Chief Principal Secretary to Chief Minister, Punjab
  2nd Floor, Punjab Civil Secretariat, Chandigarh.

3. Sh. Anurag Verma Ji, IAS, Principal Secretary,

  Department of Science, Technology & Environment
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  Room No. 619, 6th Floor,Punjab Civil Secretariat -2, Sector 9,Chandigarh,
  160009.

4. The Member Secretary, Punjab Pollution Control Board,

  Vatavaran Bhawan, Nabha Road 
  Patiala-147001.

5. Govt Of India,

  Ministry Of Enviorment, Forest And Climate Change
  1st Floor Agni Wing, Paaryavaran Bhawan, Jorbagh Road, New Delhi.

6. Chairman, Central Pollution Control Board, 

  Parivesh bhawan, East Arjun Nagar,
  Delhi-110032

 7. The Member Secretary 
 Central Pollution Control Board,
 Parivesh bhawan, East Arjun Nagar,
 Delhi-110032

8. National Green Tribunal (Principal Bench)

  Faridkot House, Copernicus Marg,  
  New Delhi- 110001.
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On 26-Sep-2021, at 4:35 PM, Davinder Pal Singh <davinder@tkrindia.com> wrote:

To,       
S.Charanjit Singh Channi Ji,
Chief Minister Of Punjab
Chandigarh

Respected Sir,

I am writing to inform you that we and many residents living in close proximity of an industrial unit
namely  M/S Amar Colour Chem (India) 26,Focal Point, Amritsar (manufacturing synthetic
dyes/colours) are facing unprecedented health hazards, Due to highly polluting activities viz;
release of acidic fumes in open air from process chemical reactions of M/S Amar Colour Chem
(India) 26,Focal Point, Amritsar.  Resulting in very poor quality of Breathable air, They  discharge
untreated/polluted water in domestic sewer along with sludge which often chokes the sewarage
system resultantly polluted water spills on roadsides.

Both of these activities are not allowed under environmental laws, are very harmful for ecology
besides denying us fundamental right of clean air to breathe provided under the constitution to
every citizen of this country.

Being an aware citizen and knowing long term ill effects on human health of all these activities
especially for people living in close proximity I have raised this issue a number of times in the past
at various platforms with written representations to NGT, CPCB and ministry of Enviorment, forest
and climate change, besides bringing all these wrongdoings in the knowledge of senior officials of
PPCB, Chief Ministers Office ,Chief secretary, Principal secretary Enviorment besides other officials
at local level. Residents living in close proximity have also protested repeatedly in the past and
registered their written complaints against all these activities.

A number of opportunities were given to the erring unit in the past but on finding no improvement in
its working and non-compliance of Enviorment laws Punjab pollution control board (PPCB) under
chairmanship of Prof SS Marwaha (Past chairman) had ordered for disconnection of electric
connection and subsequently sealed the above captioned unit the same was notified to National
Green Tribunal, principal bench,New Delhi by PPCB. 

Unfortunately and surprisingly the incumbent Chairman took a biased approach ignoring  my
repeated pleas/requests to not allow resumption of operations of the captioned unit without PPCB
conducting an audit so as to verify products actually being manufactured besides evaluating
 process reactions, gases produced and equipment installed for controlling and monitoring  air and
water pollution and whether all these things are in conformity with enviromental laws and various
consents to operate given to this unit.  

The present Chairman has handpicked a committee for audit of this unit which is pending as of
now. My contention that the constituted committee which consists of Asstt professors of chemistry
besides others might not be able to do justice to the job because of the fact that they don’t have
prior experience in conducting such kind of audit.

Suitably senior faculty from chemistry, enviormental sciences and an expert in dye making would
have been better skilled to verify process and raw materials used for making colours/dyes, verify
the nature of gases produced during process reactions and also equipments installed to contol and
monitor air and water pollution by the captioned unit.

It would be pertinent to mention that their are certain qualifications as prescribed by PPCB for
conducting such audits which have also been ignored in this case. 

Owners of erring unit have used all methods of coercion including muscle power to silence the
hapless residents besides threatening me with false complaints/narratives they have also used
political and religious affiliations and cooked false stories to continue these illegal activities.

I have repeatedly demanded an honest and free probe to look into this matter and deliver justice
which has repeatedly been denied, I have all the material evidence which can be presented as and
when required to support the above contentions and claims. 

I would humbly request you to kindly seek an explanation from PPCB to the following questions
answers to which will itself be self explanatory to verify the truth as stated above. 

1. Are synthetic colours being made in this unit ? if no has PPCB investigated the truth behind
allegations that synthetic dyes/colours like basic yellow and melachite green are being made in this
unit.

2. What is the reason as to all big/reputed manufacturers of synthetic colours in india have
discontinued manufacturing these products viz basic yellow and malachite green and who are their
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present competitors in india?

3. Has their ever been an evaluation of manufacturing process before giving consents to operate
about chemical reactions which allegedly are harmful for human health and whether this unit has
the required equipments to control and monitor fugitive fumes released during process reactions?

4. Is water treatment plant operational if not what action in the past has been taken if yes what was
the mode of sludge disposal any data available with PPCB since past so many years ?

5. Has PPCB conducted an exercise as to evaluate how much water is consumed and how many
deep bore wells are their in the premises?

6. Samples of the raw material and finished product were collected a no of times on directions of
the previous chairman of PPCB for verification of its nature are results of the same available with
PPCB now ?

7. Are their any harmful cancerous chemicals used in manufacturing? why were teams of PPCB
denied inspections on a number of occasions in the past which is on record and why was an
alarming report of committee constituted by past chairman regarding various lapse and presence of
cancerous materials in the premises of captioned unit ignored in which an SDM, professors from
GNDU (Amritsar), NIIT (Jalandhar), GM industries and XEN PPCB were present.( Report Attached)

8. Since various inspection reports of PPCB have indeed found violations in working of this unit
what are the reasons that no environmental compensation been slapped on this unit in the past.

Since the present Chairman PPCB has not taken into account all these arguements into
consideration before ordering resumption of operations of the captioned unit. 

We fervently request you to kindly intervene and stop this travesty of justice immediately by
ordering closure of the captioned unit pending outcome of audit ascertaining the above facts.

Thanking You

Best Regards

Davinder Pal Singh
Jt Mg Director 

T K Rubber Ind (P) Ltd
24-25, Focal Point, Amritsar

<Report Of Team Constituted By Chairman PPCB.pdf>
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On 27-Sep-2021, at 12:37 PM, Davinder Pal Singh <davinder@tkrindia.com> wrote:

To,  
S.Charanjit Singh Channi Ji,
Chief Minister Of Punjab
Chandigarh.

Respected Sir,

kindly refer to the trailing mail in furtherance of the issues raised by me I am elaborating on the subject as follows.

1. Kindly find attached flow chart along with detailed process and chemicals used for making basic yellow dye. In case PPCB has the will and inclination to find the truth it has a vide range o
process and chemicals used for making basic yellow dye as attached may be  got  verified immediately by  experts in dye making, Besides expert in chemical reactions can conclude as to w
environmental engineer can verify whether M/S Amar Colour Chem, 26, focal point, Amritsar has the required infrastructure to monitor and control fugitive fumes generated during these reac

2. PPCB could easily seek details from M/S Amar Colour Chem, 26, focal point, Amritsar regarding  sale and purchase of all raw materials duly certified by an chartered accountant for last a
duly certified by an chartered accountant to find out what kind of chemical besides other raw materials have been procured its usage and quantum of final product to ascertain the nature of f

3. PPCB should take into account different firms or companies operating from the same premises and seek a reply from M/S Amar Colour Chem, 26, focal point, Amritsar so as to ensure tha
have info that owners of the erring unit have made more than one firm or company in the same premises to misguide the investigation.

4. That M/S Amar Colour Chem, 26, focal point, Amritsar have two electric connections in the same premises by different name and were operational even during the period of closure/discon
chairman and that is the reason past chairman PPCB had to order sealing of its machinery. 

2. Please find attached herewith a letter written to Chief minister office with diary No 164 Dated 18-05-21 wherein owners of the erring unit have tried to influence and misguide the system by
150-160 people hence a large no of families will suffer if this unit is closed. While in reality they have only 12-13 people registered  with labour,ESI and PF departments.

3. Attached are photos of unhygienic conditions and coloured water spilled inside the factory premises which shows lack of care for Enviorment and polluted water being discharged without 

4. While the owner of this unit has admitted to all the wrongdoing on camera in front of the protesting nearby residents still the officials of PPCB have given them special privilege and ignore
manufacturing.

I have been updating senior officials of PPCB by way of emails, whatsapp messages etc but hey have ignored the same. This undoubtedly raises suspicion that a deep rooted nexus exists b
PPCB including its Chairman. These facts need to be investigated with complete transparency and honesty by someone outside PPCB because of the obvious reasons as stated above.

The process reactions are continuing unabatedly and owners design their manufacturing activities to release gases at odd hours including weekends. Suffocation in normal breathe is felt the
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Complaint Regarding Polluting/Illegal Activities Of M/S AMAR COLOUR CHEM
(INDIA) 26,FOCAL POINT, AMRITSAR
1 message

From: Davinder Pal Singh <davinder@tkrindia.com>
Date: 5 October 2021 at 1:53:28 PM IST
To: cmo@punjab.gov.in
Cc: cs@punjab.gov.in, pste.pb@gmail.com
Subject: Complaint Regarding Polluting/Illegal Activities Of  M/S AMAR COLOUR CHEM (INDIA)
26,FOCAL POINT, AMRITSAR

5th October 2021

To,        
S. Charanjit Singh Channi Ji,
Chief Minister Of Punjab,
Chandigarh.

Respected Sir, 

BY WAY OF THIS LETTER IT IS TO BRING TO YOUR KIND NOTICE THAT,
LABOURERS/OWNERS/MANAGEMENT, EMPLOYEES  OF OWN FACTORY PREMISES AS WELL AS NEAR
BY INHABITANTS ARE SLOWLY BEING MURDERED IN BROAD DAYLIGHT AND WHOLE
ADMINISTRATION IS SLEEPING INCLUDING OFFICIALS OF PUNJAB POLLUTION CONTROL BOARD AND
ITS PRESENT CHAIRMAN (MR ADARSH PAL VIG).

It is to bring in your kind notice that Inhabitants living in close proximity of an industrial unit namely M/S
AMAR COLOUR CHEM (INDIA) 26,FOCAL POINT AMRITSAR, (manufacturing synthetic dyes/colours) are
facing unprecedented health hazards, Due to highly polluting activities viz; release of acidic fumes in open air
from their process chemical reactions .  Resulting in very poor quality of Breathable air.

They  discharge untreated/polluted water in domestic sewer along with sludge which often chokes the sewarage system
resultantly polluted water spills on roadsides.

Both of these activities are not allowed under environmental laws, are very harmful for ecology besides denying us
fundamental right of clean air to breathe provided under the constitution to every citizen of this country.

Being an aware citizen and knowing long term ill effects on human health of all these activities especially for people
living in close proximity I have raised this issue a number of times in the past at various platforms with written
representations to NGT, CPCB and ministry of Enviorment, forest and climate change, besides bringing all these
wrongdoings in the knowledge of senior officials of PPCB, Chief Ministers Office ,Chief secretary, Principal secretary
Enviorment besides other officials at local level. Residents living in close proximity have also protested repeatedly in the 
past and registered their complaints against all these activities.(COPY OF COMPLAINT AND MAJORNAMA
ATTACHED)
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A number of opportunities were given to the erring unit in the past but on finding no improvement in its working and
non-compliance of Enviorment laws Punjab pollution control board (PPCB) under chairmanship of Prof SS Marwaha
(Past chairman) had ordered for disconnection of electric connection and subsequently sealed the above captioned unit
the same was notified to National Green Tribunal, principal bench,New Delhi by PPCB. (COPY OF NGT ORDER
ATTACHED)

Unfortunately and surprisingly the incumbent Present Chairman (MR ADARSH PAL VIG) has favoured Amar
Colour Chem, 26, Focal Point, Amritsar by taking a biased approach, Ignoring  facts on ground besides repeated
pleas/requests to not allow resumption of operations of the captioned unit without PPCB conducting an audit so as to
verify products actually being manufactured besides evaluating  process reactions, gases produced and equipment
installed for controlling and monitoring  air and water pollution and whether all these things are in conformity with
environmental laws and consents to operate given to this unit.  

The present Chairman has handpicked a committee for audit of this unit which is pending as of now. My contention that
the constituted committee which consists of Asstt professors of chemistry besides others might not be able to do justice
to the job because of the fact that they don’t have prior experience in conducting such kind of audit have been ignored.

Suitably senior faculty from chemistry, environmental sciences and an expert in dye making would have been better
skilled to verify process and raw materials used for making colours/dyes, verify the nature of gases produced during
process reactions and also equipments installed to control and monitor air and water pollution by the captioned unit.

It would be pertinent to mention that their are certain qualifications as prescribed by PPCB for conducting such audits
which have also been ignored in this case to favour the erring unit by the present Chairman which points a finger of
doubt about his intentions to conduct a free and fair audit. 

Owners of erring unit have used all methods of coercion including money/muscle power to silence the hapless residents
besides threatening me with false complaints/narratives they have also used political and religious affiliations and
cooked false stories to continue these illegal/harmful activities.

Repeated requests for an honest and free probe to look into this matter and deliver justice has been denied by the present
Chairman PPCB. 

I would humbly request you to kindly seek an explanation from PPCB to the following questions answers to which will
be self explanatory to verify the truth as stated above. 

1. Synthetic colours being made in this unit. PPCB not investigated/concluded the truth behind allegations that synthetic
dyes/colours like basic yellow and melachite green are being made in this unit.

2. As per info gathered by us all big/reputed manufacturers of synthetic colours in india have discontinued
manufacturing these products viz basic yellow and malachite green due to Enviorment hazards these have also been
banned by developed countries and most of the developing world for the same reasons.  Amar Colour Chem  26, focal
point, Amritsar don’t have much competition left they are making big profits by making these products while slowly
killing inhabitants living nearby and spoiling the Enviorment of this area.

3. Their has not been any evaluation regarding manufacturing process before giving consents to Amar Colour Chem, 26,
Focal Point, Amritsar. To evaluate chemical reactions which are harmful for human health and whether this unit has the
required equipments to control and monitor fugitive fumes released during process reactions.

4. Water treatment plant is not operational, no action has been taken in the past. Data regarding sludge disposal is
missing for the past so many years of operations how this unit was operating without any water treatment plant is
questionable.

5. PPCB has not conducted an exercise as to evaluate how much water is consumed and how many deep bore wells are
their in the premises of Amar Colour Chem, 26, Focal Point, Amritsar.

6. Samples of the raw material and finished product were collected a no of times on directions of the previous chairman
of PPCB for verification regarding nature of products being manufactured but results of the same are  missing.

7. Harmful cancerous chemicals are used in manufacturing of products at Amar Colour Chem, 26, Focal Point, Amritsar.
Teams of PPCB were denied inspections on a number of occasions  which is on record.  An alarming report of
committee regarding all these facts constituted by past chairman regarding various lapse and presence of cancerous
materials in the premises of captioned unit has been ignored in which an SDM, professors from GNDU (Amritsar), NIIT
(Jalandhar), GM industries and XEN PPCB were present.( Report Attached)

8. Since various inspection reports of PPCB have indeed found violations in working of this unit what are the reasons
that no environmental compensation been slapped on this unit in the past.
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9. We are attaching a Flow chart along with detailed process and chemicals used for making basic yellow dye
(Attached Herewith). In case PPCB has the will and inclination to find the truth it has a vide range of resources
at its disposal, Without wasting much time the process and chemicals used for making basic yellow dye as
attached may be  got  verified immediately by  experts in dye making, Besides expert in chemical reactions can
conclude as to what kind of gases are produces in process reactions and an environmental engineer can verify
whether M/S Amar Colour Chem, 26, focal point, Amritsar has the required infrastructure to monitor and control
fugitive fumes generated during these reactions. (Chart Attached)

10. PPCB could easily seek details from M/S Amar Colour Chem, 26, focal point, Amritsar regarding  sale and
purchase of all raw materials duly certified by an chartered accountant for last at least 5(FIVE) years including
GST returns for the same period duly certified by an chartered accountant to find out what kind of chemical
besides other raw materials have been procured its usage and quantum of final product to ascertain the nature of
final products being manufactured.

11. PPCB should take into account different firms or companies operating from the same premises and seek a reply from
M/S Amar Colour Chem, 26, focal point, Amritsar so  as to ensure that the information given is authentic because we
believe and have info that owners of the erring unit have made more than one firm or company in the same premises to
misguide the investigation and they have made godowns in nearby areas to house workers as well as stock chemicals
and raw materials to evade detection.

12. That M/S Amar Colour Chem, 26, focal point, Amritsar have two electric connections in the same premises by
different name and were operational even during the period of closure/disconnection of electric supply of the
unit as ordered by past chairman and that is the reason past chairman PPCB had to order sealing of its
machinery.

13. Attached herewith a letter written to Chief minister office with diary No 164 Dated 18-05-21 wherein owners of
the erring unit have tried to influence and misguide the system by false narratives besides mentioning that they
have around 150-160 people implying that a large no of families will suffer if this unit is closed. While in reality
they have only 12-13 people registered  with labour,ESI and PF departments at the time of this declaration
(Copy Attached).

14. While the owner of this unit has admitted to all the wrongdoing on camera in front of the protesting nearby
residents still the officials of PPCB have given them special privilege and ignored the fact of allegations of
polluted activities in their manufacturing.

I have been updating senior officials of PPCB by way of emails, whatsapp messages etc but hey have ignored the same.
This undoubtedly raises suspicion that a deep rooted nexus exists between owners of the erring unit and some officials
of the PPCB including its Chairman. These facts need to be investigated with complete transparency and honesty by
someone outside PPCB because of the obvious reasons as stated above.

Since the unit has been in operation now the process reactions are continuing unabatedly and owners design their
manufacturing activities to release gases at odd hours including weekends. Suffocation in normal breathe is felt the most
in whichever direction the wind blows. 

The quality of air deteriorates to the level that it becomes difficult to breathe and a burning sensation can be felt on skin
and eyes which undoubtedly is very harmful for lungs and mental health and can lead to cancer and other diseases. 

Because of these ongoing corrupt practices and a blind eye turned by officials of PPCB including its Chairman  will
ultimately lead to closure of our unit or shifting some where else and entail financial losses besides loss of employment
and will have detrimental effect on confidence of an honest and law abiding Enterprise. 

Kindly treat this email as an SOS call to a Chief Minister who has promised to help honest people of punjab and usher
in a new era of development and truthfulness.

We fervently request you to kindly intervene and stop this travesty of justice immediately by ordering closure of the
captioned unit pending outcome of audit ascertaining the above facts.
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Thanking You

Best Regards

Davinder Pal Singh

Jt Mg Director

T K Rubber Ind (P) Ltd
24-25, Focal Point,
Amritsar. Mobile 9872610809

FLOW CHART 
Basic Yellow Dye 

DMA (Dimethyl Amine) analine 
Then formaldehyde is added 
Then sulphuric Acid is added 
Then sulphonic acid is added

All the above added in a tank
Then steam from boiler is introduced in this tank
Temp achieved 70 Celsius 

After this it starts churning and reaction starts
The gas  produced is released in the air
After that for 12 hour this reaction takes place fumes escape in open air
Then lid is opened and fumes are released in open air
Then water is introduced manually in this reaction tank to reduce effect of gas and thus it
becomes a semi liquid chemical
Material flows and water is drained out from bottom of the vessel

This material is called base now base is carried to another tank and is now in granular
form 
It is now packed in sacks

Then in two tanks urea is added 
Again steam is introduced and temp is achieved around 100-120 Celsius

Then in those  tanks sulphuric acid is introduced

Then sulphur is added
Then temp is a raised to 170-180 celcius  (gases released as bi product of reactions are
released in open air)

Then this mixture is rotated in the vessel
Then this material is transferred in lower portion tanks
Then it is again rotated and Acidic acid is introduced so that viscosity of the material is
reduced
One hour this material is churned 
Material of both the tanks is put into lower vessels
Then it is rotated for 8 hours
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Then salt is added then hydropowder is introduced.
Then this material is introduced in centrifuge through pipeline
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